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For Petitioner (s) Shashank Aggarwal, Adv.
Dushant Mirnocha for IRP

Ajatshatru I\4ina, Adv.For Respondent(s)

ORDER

This is an application moved by the Resoltrtion Professional seeking for

direction in relation to compliance in furnishing <locuments and records of the

Corporate Debtor. For the respondent Mr. Ajatshatru Mina, Adv. appears and

represents that already instructions had been given to the respondents to comply

with the provisions of IBC, 2016 as well as to the direction of learned RP. Further

learned counsel for the respondent also seeks some time to ascertain the due

compliance on the part of the respondent before this Tribunal in this regard.



Taking into consideration, the representation of the learned counsel for the

respondent, the matter is adjourned to 20.09.2018 to ascertain compliances.
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(R. Varadharajan)
Member (Judicial)


